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Tripura Act No. 8 of 1973

THE TRIPURA EDUCATIONAL INSTITUTIONS
(TAKING OVER OF MANAGEMENT)
ACT, 1973
An
Act

to provide for taking over for a limited period, in the public interest, of the
management and control of *{certain educational institutions, Tripura, with
a view to securing proper and efficient management thereol and in all mat-
ters incidental and ancillary thereto.

Be it enacted by the Lagislative Assembly of Tripura in the Twenty
fourth year of the Republic of India as follows :-

Short title and |, (1) This Act may be called the Tripura Educational Institutions
comme-ncement. (Taking Over of Munagement) Act, 1973.

(2) It shall come into force at once.
Definitions, 2. In this Act, unless the context otherwise requires,-

(a) "Administrator” means an administrator appointed under
sub-section (2) of section 3 of the Act ;

’[(b) “appointed day" means —

(i)  inrelation to the Ramthakur College, Agartala, and
the Ramkrishna Mahavidyalaya, Kailashahar, the
10th day of February, 1973 ; and

(i1)  in relation to other educational institutions, such day
as the State Government may, by notification in the
Official Gazette, appoint for each institution ;

1. Substituicd by the Tripura Educativnal Instititions (Taking Over of Management) {Amendment)
Acl, I1974, wef 2141974

2. Substimited ilbvid.



{c) “"committee" means the comittee apointed under
sub-section (2) of section 3 of the Act;

(d) "educational institutions"” mean the '[educational insti-
tutions mentioned in the schedule and shall be deemed
to include all assets and properties belonging to such
institutions, immediately before the appointed day, mov-
able and immovable including lands, buildings, works,
workshops, stores, instruments, machineries, vehicles,
case balances, reserve funds, investments and book
debts and all other right and interests arising out of such
property and all books of accounts, registers, records
and all other documents of whatever nature relating
thereto and shall also be deemed to include all rights,
leaseholds, powers, authorities, privileges, borrowings,
abligations and liabilities of whatever kind owned or in-
curred by, or subsisting in respect of, such educationa-
linstituions immediately before the appointed day ;

(e) ‘"prescribed" means prescribed under the rules made

under this Act ;

Ll

“[(f) "Schedule” means the schedule appended to this Act.

3. (1) On and from the appointed day, the management and controf
of the educational institutions shall vest, for period of five years, in the
State Government, and all persons responsible for the management and
control of the business and affairs of such educational institutions immedi-
ately before the appointed day, shall cease to exercise such management
and control and shall be deemed to have vacated their offices as such :

["Pravided that if the State Government is of opinion that it is expe-
dient in the public interest that the management and control of any of the
educational institutions specified in the Schedule shall continue to vest in

1. Substitured by the Tripura Educational Institutions (Taking Over of Management)
{Amendment) Act, 1974, wef. 21.4.1974.

2. Substituted ibid,

3. fuserred by the Tripura Educarional Institutions { Taking Over of Managemens) (Second
Amendient) Act, 1978, wef 1821974,
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the State Government after expiry of the period of five years aforesaid, it
may, from time to time, issue directions for such continuance for such
period, not exceeding two years at a time, as may be specified in the direc-
tions ; so, however, that the total period of such continuance (after the expirt
of said period of 5 years} does not exced 1Q years; and wherein such direc-
tion is issued, a copy thereof shall be laid, as soon as may be, before the
Legislative Assembly."

(2) (a) The State Government shall, on and from the appointed
day, appoint on Administrator in respect of each of the educational institu-
tions referred to in sub-section (1) to carry on, manage and administer the
affairs and business of each such educational institution for and on behalf
of the State Government.

Provided that the State Government may, if it thinks that the
management and control of the educational institution concerned may be
conducled in a more etfective way, instead of appointing an Administrator,
appoint a committee for the management and control of the educational
institution.

(b) The Committee referred to in clause (a) shall consist of
the following members, namely :-

(i) The District Magistrate of the district in which the
educational institution is sitvated '[ or an officer nom-
inated by him.................... Ex-officioc Chairman.-

(ii) Two officers of the State Government as nominated by
the said government of which one shall be from the
Educational Department.............Members.

(iii) One person appointed by the State Government from
amongst the members of the teaching staff of the
educational instituions concerned............ Members.

(iv) *[The head of the educational institution concerned........
......... Ex-officio Members.

I. Inserted by the Tripura Etucationol Institutiens {Taking Over of Management) {Amendment)
Act, 1974, wef 21.4.1974.
2. Zubsritited {bid,
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Note- In this sub-clause, the expression 'head of the educational instilu-
tion' shall include the principal of a college, the head master of a sheool of
any other principal academic officer of and institution, by whatever name
called,

(¢) The State Government shall, appoint any member of the
committee as Secretary to the Committee.

(3) Onthe vesting of the educational institutions in the State Gov-
ernmeant for the purpose of management and control under sub section (1},
every person, in whose possession, custody or control the said educational
institutions or any part thereof may be, shall forthwith deliver
possession of the same to the State Government or to such officer as the
State Government may authorise in this behalf.

(4) Ifany person refuses or fails to comply with the provisions of
sub-section (3) in respect of any of the educational institutions, the admin-
istrator or the committee, as the case may be, of the educational institution
concerned shall apply to a magistrate within whose jurisdiction such
educational instituon is siluate, and such magistrate shall enforce the
delivery of possession of such cducational institution or part thereof, as
the case may be, to the State Government or to the officer authorised
under sub-section (3}.

(5) Every person having possession, custody or control of any
assets or property of the educattional insitutions on the appointed day shall
deliver forthwith such assets or property to the administrator or the
committec,as the case may be, of the educational institution concerned or
to any officer authorised by the State Government under sub-section (3)

(6) Any person who, on the appointed day, has in his possession
or under his control any books, cheque books, papers or other documents
rclating to any of the educational instituions, shall deliver them up to the
Administrator or the committee, as the case may be, of the educational
institution concerned or to an officer authorised by the State Government
under sub-section (3) .
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(7)  Every person in charge of the management and control of any of
the educational institutions immediately before the appointed day shall, within
ten days from that day or within such further time as the State Government
may allow in this behalf, furnish to the State Government or to an officer
authorised by the State Government under Sub-Section (3) a complete in-
ventory of all the properties, assets, borrowings, liabilities and obligations of
such educational institution standing to the credit of or against such institu-
tion immediately before the appointed day.

4. (1) The State Governmenl may issue such directions to the
Administrator or the committce, as the case may be, of the educational insti-
tution concerned as to his or its powers and duties as the State
Government deems desirable and the administrator or the committee, as the
case may be, may also apply o the Statc Government at any time for instruc-
tions as to the manner in which he or it shalf conduct the affairs and business
of the educational instilution concerned.

(2) Subject to the other provisions of this Act and to the control of
the State Govwernment, the Administrator or the committee shall be
entitled to exercise such powers of management and control, in relation to
the educational institution concerned, as were exercised by the persons in
change of the management and control of such educational institution
immediaely before the appointed day, and as may be prescribed.

(3) Subject to the controt of the State Government, the Administra-
tor or the committee, as the case may be, shall take such steps and
discharge such duties as may be necessary for the purpose of efficiently
controlling, managing and administering the business and affairs of the edu-
cational institutton concerned and as may be prescribed.

(4) Subject to the control of the State Government, the Administra-
tor or thc committee, as the case may be, may, for effectively carrying out the
purposes of this Act, add to the educational institution concerned such ncw
works, furniture, equipments, stores, lands and buildings, as he or it may
consider necessary.
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5.  The persons who were in the employ of the educational instituions,
referred to in sub-section (1) of section 3, immediately before the appointed
day shall continue to remain in service on terms and
conditions not being less advantageous to those in force immediately
before the appointed day, unless the State Government, in the interest of
such educational institution, otherwise determines,

6.  The State Government may, on application made by the Administrtor
the committee, as the case may be, in this behalf, allot money either by way
of grant or advance to the educational institution concerned, on such terms
and conditions as the State Government may deterniine for the purpose of
enabling the Administrator or the committee to manage efficiently the
affairs and business of the said educational institutional.

7. Onthe expiry of the period for which the management and controf of
the educaticnal instituions has been taken over under sub-section {1) of
section 3 of this Act or on any date earlier to the date of the expiry of such
poriod, as the State Government may direct, the management and control
of such educational institutions shall respectively revert to a duly consti-
tuted managing committee or governing body, as the case may be.

8. (1) Whoever contravenes any of the provisions of this Act shall, on
conviction before the magistrate, be punishable, without prejudice to any
other penalty to which he may be liable under any other law for the time
being in force, with imprisonment for a term which may extend (o two
years or with fine which may extend to two thousand rupees or with both.

(2) No court shall take cognizance of an offence punishablse under
this section except with the previous sanctton of the Statse Government or
of an officer authorised by the State Government in this behalf.

9, The provisions of this Act, or any notification, order or rule made
thereunder, shall have effect notwithstanding anythying inconsistent there-
with contained in any other law for the time being in force or in any instru-
ment having effect by virtue of any other law or any decree or order of any
court.

16.  No suit, prosecution or other legal proceeding shall lie against the
Administrator or the committee, or any officer or other employee of the
State Government, or the educational institutions, for anything which is in
good faith done or intended to be done under this Act.
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11. The Adminisirator or the committee shall have the power to insti-
tute, defend or take part in any suit or proceeding by or against the edu-

cational institution concerned.

12, If, within one year the appointed day, any difficulty arises in
giving effect to the provisions of this Acl, the State Government Imay,
by order as accasion requires, do

any thing, nol inconsistsent with tyhe provisions of this Act, which
appears to it to be necessary for the purpose of removing such difficulty.

13. (1) The State Government may, by notification, make rules to
carry out the purposes of this Act.

(2) In particular and without prejudice to the generality of the
foregoing powser, such rules may provide for all or any of the following
matters, mamely:-

(a) Power of control, management and administration of
the educational institutions;

(b} the terms and conditions of service of persans
employed n the educational institutions;

(¢} the tenure of membership of the comittee and the
procedure to be followed inconducting the business
of comittee, and

(d) any other matter which may be, or is required to be,
prescribed.

(3) Every rule made by the State Government under this Act
shall be laid, as soon as may be after it is made, before the State Legis-
lative Assembly, while it is in session, for a total period of thirty days
which may be comprised in one session or in two or more successive
sessions, and if, before the expiry of the session immediately following
the session or the successive session aforesaid, the Legislative Assem-
bly makes any modification in the rule by way of amendment or repeal,
the rule shall thereafter have effect onlly in such modified form or be of
no effect, as the case may be; so, however, that any such modification or
repeal shall be without prejudice to the validity of anything previously
done under that rvle.
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Repeal &
Saving.

i4. (1) The Tripura Educational Institutions (Taking over Ordinance
of Management) Ordinance, 1973 is hereby repealed. 1 of 1973.

(2) Notwithstanding the repeal of the said Ordinance, anything done
or any action taken under the said Ordinance shall be deemed to have been
validly done or taken under this Act as if this Act had come into force on the
10th day of February,1973.

I[SCHEDULE
[See section 2(d) and ()]

Name of educational institutions
1.  RamthakurCollege, Agartala.
2. Ramkrishna Mahavidyalaya, Kailashahar.

3. Srinath Vidyaniketan, Khowai, along with its Primary Section.

4.  Vivekananda Higher Secondary School, Teliamura, along with its
Primary Section.

5. Katlamara Higher Secondary School, Simna, along with its Primary
Section.

6. Harachandra Higher Secondary School, Manik Bhandar, Kamalpur.

(1)  The Tripura Educational Institutions (Taking over of Manage
ment) Ordinance, 1974 is hereby repealed.

(2) Notwithstanding the repeal of the said Ordinance, anything done
or any action taken under the said Ordinance shall be deemed
to have been validly done or taken under this Act as if this Act
had come into force on the twenty-second day of February,

1974.




LIST OF AMENDMENTS

The Tripura Educational Institutions (Taking Over of Management) (Amendment)
Act, 1974, we.f. 21.4.1974.

The Tripura Educational Institutions (Taking Over of Management) ( Second
Amendment) Act, 1978, w.e.f. 10.2.1978.
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